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T 2, S TATY, HALSA T ATET, FHIE 1@ o forg aamSa har @ g |
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HATET THH ST ATl SATAHT A TATFATA TAT T SN &1 AT TR FiY T8 F77 a7
e ffea o ® Ud &1 ¥ 96 TR GHAAT TST FA 6 (o0 TR T & Fi=ra &Far S w21 2

Fe 7T Badg e off $U% 937 22 ¥ Ifeataa -0 uqi 9% /= «f 5 87T HHT F Aa<
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Raaa Tl 7 78 W gre «f St @ 6 =7 S F dag # G oft seaw e s
s arfererdt #t sufersias adrze 997 https://www.dgtr.gov.in/ &I Fataa &9 & T@d
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FAATE Ao & HATd HI AT [<g IIEFRET F HA qaqi adg13-dgtr@gov.in, adv11-
dgtr@gov.in, jd12-dgtr@gov.in 3T ad12-dgtr@gov.in. 9% S0 & A1eaH | Faamaet & I
6(4) & TTATT FAAT =l I AT arrE & o (30) A7 o Aae S5 ST ALY | JAT, T le
o STTo o 3 fAaw o Sedaar & SIqE AT ST 7T TEATES W a1l Aifed &l Mg
e 51T 39 9 ST+ AT AEtasw 2or F stEa tomtasw yfafa w R sm i afe e
o1 o HIa I gl AT S0 | Fie fAfga a9 #1671 & {iae S G411 91 Jaf gl g a1
ST AT ST BT & aF TR RaAmEd’, & dqar REE § Iqesd a1 % e 9% 0
ST TIROTTH &S T Td gl

Tsft RaeE T T TAgT aaA 918 | o9 2a (BT % Ta=w afga) &1 g&«r o oiv =9
STt § TATHETRT ST FHT HIAT 6 Hq2 TeATAA T Ica¥ aef =l qATg &1 ATl 2l

T ST I =T T AT

STTErERTT o FHET Fls TIAAIT AL FTA AT AT AT T AT TET FL AT Tl Teqh1T
& o Faemastt & FEw 7(2) &Y =0 "9 § S @R gaA1e & T UHT a1 F7
ST 3097 AT H Yo FHIAT STUTerd gl SFq 1 qTA 7 HLed T I /AL Tl AEA TR AT
ST FhaT 2 |

TATAAT & ITAL igd TMAHRT F THE HIS AU (IHY HaU TN/ qigd) Teqd FA
TS TAHTLL o [oIT AT 3T SRIAA T SLT S-S T FTAT TITerd 2 |

T ST SR e 98 T® I8 02 T a7 oy’ &8 &9 § dtha ger
ATRTI UH A & ToAT IR &1 oo 0 T sy &7 ST gy VsRia=T” /1T
STTUSTT 3% WTTEERTT &1 o gaag Terdhl &l UH Aqard &7 e wed 6 SIqafd o
AT gL

ST FATALOT T AT, Sreeh a § TAA=Ar T rar 61 137 7, 9% {62 =d g0
AtemTa: Teiag a1 R=F SET T2 (AT g FAT Fagd 7 8 S qarrefiaa T =T
& T IO FATALOT 0 STFHIA BT STUTETT gl SO |qIrer 9I1] feeqd geT AT arfeh
T AT 9 Toqd 0 T2 9T H @0T qq F7 THed T F AT AT Tl AT,
AMETies® TREAAT | T A7 T20T7 TR T2 0T FT G g 1o UHT AT w1 9T
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ITF GAAT H ATAST A FA JT ATHIT T H 9T A T H I Thed Hl TR Hd F
STt 2 A1 a8 UET GoAT T STadl F AT 2

TATIF AT TIALT o T&AT IT TO1FdT & &7 & a1¢ § =g o F f@Faor  faqr e
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& TAAT T TAAAT T T F T I AT IH TATHT FT A o a1 TTHRTT UHT G347 6
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qras A% HEe 7 e

RemTastt % 9w 6(7) F oqar, 15 ff Raas Tear o7 Raas T8l g0 T5qd 9187 &
IFIIATT ITS T HTAST(e BISA T AL FT Thal g | GTasTd® Bed &l sAdel4h T H
TG T TILET TATE AT AT G2 |

HAGIT

Tf% s Baag T 3 qafer & Hae sraeds TEAT e & T47 FHaT g STTaT SH T
TS Tl FAT & AT ST H FATYF AT STAAT & AT TTIEHTT T TTH IqAE T2AT 6 AT
T I ST IO &7 ¥ bl g 3T shex TEHTL Bl T FRTIET T Tohd 2

g+ Tawey, Aty wrfasr

MINISTRY OF COMMERCE AND INDUSTRY
(Department of Commerce)
(DIRECTORATE GENERAL OF TRADE REMEDIES)
INITIATION NOTIFICATION
New Delhi, the 20th September, 2023
(Case No. OI1-13/2023)

Subiject: Initiation of Anti-dumping Investigation concerning imports of “Telescopic Channel Drawer Slider”

from China PR.
F. No. 6/13/2023-DGTR.—A. Background

A representation has been received from (“Highhope Furniture Fittings Manufacturers Associates Pvt Ltd ”
(hereinafter referred to as "Highhope"), and several other manufacturers representing manufacturers of
“Telescopic Channel Drawer Sliders” (hereinafter referred to as “subject goods” or “product under
consideration”) before the Designated Authority (hereinafter referred to as “Authority”) stating that the industry
in India is getting injured in view of increase in dumped imports of the subject goods from China PR (hereinafter
referred to as subject country).

The Authority hereby takes cognizance of the information provided by the Indian industry manufacturing
telescopic channel drawer sliders as per sub-rule 4 of rule 5 of Customs Tariff (identification Assessment and
Collection of Anti-dumping duty on dumped articles and for determination of injury) Rules 1995, as amended
from time to time (hereinafter also referred as the "Rules') AD rules.

The Authority has also received the import data of the subject goods during the past four years which indicates
increased imports from China PR. Imports from China PR accounts for 85.24% of the total imports of the subject
goods.
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Product under consideration

The product under consideration in the preset investigation is “telescopic channel drawer slider”, also known as a
drawer runner/channel/soft close telescopic channel. It is generally used in drawers, which are used for storing
things. It is a small device that helps to simplify fluid motion while the drawer is closed and opened. Telescopic
channels or runners are an essential component of modern furniture design that enhance the functionality and
aesthetics of drawers.

It consists of two or more interlocking metal sections that extend and retract as the drawer is opened and closed.
Telescopic channels or runners are commonly used in furniture, cabinets, and appliances that require easy access
to storage space.

While the product is produced and sold in a number of different size and varieties, essentially these are
comparable in terms of weight. The change in size of the product does not materially alter the unit cost of
production and selling price (on weight basis).

The product under consideration is classified under Chapter 83 of the Customs Tariff Act under subheading
83024110, 83024190, 83024200, and 83024900. The customs classification is only indicative, and not binding
on the scope of this investigation.

The interested parties are directed to make comments on the scope of product under consideration within 15 days
of this initiation notification.

Like Article

Noting the claim of the Highhope, the Authority prima facie holds that the goods produced by the domestic
industry and the goods imported from subject country are comparable and also technically and commercially
substitutable. Goods produced by the Indian industry are prima facie being treated as “like article” to the product
under consideration under the Rules for the purpose of the present investigation.

Domestic industry and standing

The Authority notes that the Indian industry is fragmented in nature, and belongs to the MSME category.
Information on record shows that out of 30 known producers in India, Highhope represents about 25 domestic
producers. Therefore, the Authority is prima facie satisfied that representation has been made 'by or on behalf of
the domestic industry in terms of the provisions contained in Rule 2 (b) and Rule 5 (3) of the Rules.

Further, considering the MSME and fragmented nature of the industry, the number of producers involved, the
Authority, in terms of Trade Notice 09/2021 dated 29th July 2021, seeks information from domestic producers as
per Annexure | referred to in the trade notice based on which Authority shall undertake sampling of domestic
producers for the purpose of determination of injury margin. Therefore, while the information concerning all
producers constituting domestic industry will be considered for injury analysis, the non-injurious price and injury
margin will be determined based on data of a sample.

Basis of alleged dumping

Considering the practise of the Authority and as per Article 15(a)(i) of China’s Accession Protocol it is
considered that the Chinese producers must be asked to demonstrate that consistent with the provisions of Article
15(a)(i), market economy conditions prevail in the industry producing the like product, with regard to the
manufacture, production and sale of that product under consideration. In case the responding Chinese producers
are not able to demonstrate that their costs and price information are market driven, the normal value may be
calculated in terms of provisions of Para 7 of Annexure | to the Rules.

Since, information on (a) the price in a market economy third country; (b) constructed value in a market
economy third country; (c) the price from such a third country to other country, including India, is not available
with the Authority at this stage, therefore, normal value in the subject country has been estimated on the basis of
cost of production; taking into account cost of raw material, cost of utilities and conversion cost of domestic
industry based on representations made by the domestic producers, duly adjusted on account of selling, general
& administration expenses, plus reasonable profit.

For determination of export price, the Authority has considered transaction wise import data procured from
DGCI&S. The export prices have been adjusted for port expenses, bank charges, inland freight, commission etc.
to determine the ex-factory export price based on best available information.

Accordingly, based on the normal value and export price as computed above, there is sufficient prima facie
evidence that the normal value of the subject goods in the subject country is higher than the ex-factory export
price, indicating, that the subject goods are being dumped into the Indian market by the exporters from the
subject country. The dumping margins are estimated to be above de minimis.
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Basis of alleged injury

Based on information available with the Authority, it is prima facie noted that the Indian industry is getting
injured as a result of the alleged dumping in the form of an increased volume of dumped imports in absolute
terms and in relative terms. The market share of imports have increased whereas that of the Indian industry has
declined. Imports appear to undercut the price of the domestic industry thereby causing price suppression and
depression in the domestic market. Further, information also indicates that despite increasing demand,
production of the Indian industry has declined significantly, resulting in low-capacity utilisation. While complete
information on impact on economic parameters is not available with the Authority at this stage, it is nonetheless
observed based on information received that the industry has also suffered an adverse impact on profitability.

Initiation of Anti-dumping Investigation

The Authority takes cognizance of information provided by Highhope and the DGCI&S import data as Rule 5(4)
of the Customs Tariff (Identification, Assessment and Collection of Anti-dumping Duty on dumped articles and
for determination of duty) Rules, 1995 (hereinafter referred to as Rules) states as under:

“Notwithstanding anything contained in sub-rule (1) the designated authority may initiate an investigation
suo motu if it is satisfied from the information received from the [Commissioner of Customs] appointed
under the Customs Act, 1962 (52 of 1962) or from any other source that sufficient evidence exists as to the
existence of the circumstances referred to in clause (b) of sub-rule (3)”

Keeping in view the rule 5(4) of the AD Rules, the Authority initiates a suo motu Anti-dumping Investigation on
imports of “Telescopic Channel Drawer Slider” from China PR.

Period of Investigation

The period of investigation (POI) for the present investigation is 1st April 2022 to 31st March 2023 (12 months)
and the injury period will cover the periods 2019 — 2020, 2020 — 2021, 2021 — 2022 and the POI.

Subject Country

The subject country involved in the present investigation is China PR.

Procedure

Principles as given in Rule 6 of the Rules shall be followed for the present investigation.
Submission of Information

All communication should be sent to the Designated Authority via email at the email addresses adgl3-
dgtr@gov.in, advll-dgtr@gov.in, jd12-dgtr@gov.in and adl2-dgtr@gov.in. It should be ensured that the
narrative part of the submission is in searchable PDF/MS Word format and data files are in MS Excel format.

The known producers/ exporters in the subject country, the Government through its embassy in India, the
importers and users in India known to be concerned with the subject goods and the domestic industry are being
informed separately to enable them to file all the relevant information in the form and manner prescribed within
the time-limit set out below.

Any other interested party may also make its submissions relevant to the investigation in the prescribed form and
manner within the time limit set out below on the email addresses mentioned in Para 22 above.

Any party making any confidential submission before the Authority is required to make at non-confidential
version of the same available to the other interested parties.

Interested parties are further advised to keep a regular watch on the official website of the Designated Authority
https://www.dgtr.gov.in/ for any updated information with respect to this investigation.

Time Limit

Any information relating to the present investigation should be sent to the Designated Authority via email at the
email addresses adg13-dgtr@gov.in, advl1-dgtr@gov.in, jd12-dgtr@gov.in and ad12-dgtr@gov.in within thirty
(30) days from the date of receipt of the notice as per Rule 6(4) of the Rules. It may, however, be noted that in
terms of explanation of the said Rule, the notice calling for information and other documents shall be deemed to
have been received within one week from the date on which it was sent by the Designated Authority or
transmitted to the appropriate diplomatic representative of the exporting country. If no information is received

within the prescribed time limit or the information received is incomplete, the Authority may record its findings
on the basis of the facts available on record in accordance with the Rules.

All the interested parties are hereby advised to intimate their interest (including the nature of interest) in the
instant matter and file their questionnaire responses within the above time limit.
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29.

Any party making any confidential submission or providing information on confidential basis before the
Authority is required to simultaneously submit a non-confidential version of the same in terms of Rule 7(2) of
the Rules and the Trade Notices issued in this regard. Failure to adhere to the above may lead to rejection of the
response / submissions.

The parties making any submission (including appendices/annexures attached thereto), before the Authority
including questionnaire response, are required to file confidential and non-confidential versions separately.

The "confidential* or "non-confidential” submissions must be clearly marked as "confidential” or "non-
confidential" at the top of each page. Any submission made without such marking shall be treated as non-
confidential by the Authority, and the Authority shall be at liberty to allow the other interested parties to inspect
such submissions.

The non-confidential version is required to be a replica of the confidential version with the confidential
information preferably indexed or blanked out (in case indexation is not feasible) and summarized depending
upon the information on which confidentiality is claimed. The non-confidential summary must be in sufficient
detail to permit a reasonable understanding of the substance of the information furnished on confidential basis.
However, in exceptional circumstances, the party submitting the confidential information may indicate that such
information is not susceptible to summary and a statement of reasons why summarization is not possible must be
provided to the satisfaction of the Authority. The other interested parties can offer their comments on the
confidentiality claimed within 7 days of receiving the non-confidential version of the document.

The Authority may accept or reject the request for confidentiality on examination of the nature of the information
submitted. If the Authority is satisfied the request for confidentiality is not warranted or if the supplier of the
information is either unwilling to make the information public or to authorize its disclosure in generalized or
summary form, it may disregard such information.

Any submission made without a meaningful non-confidential version thereof or without good cause statement on
the confidentiality claim shall not be taken on record by the Authority.

The Authority on being satisfied and accepting the need for confidentiality of the information provided, shall not
disclose it to any party without specific authorization of the party providing such information.

Inspection of Public File

In terms of Rule 6(7) of the Rules, any interested party may inspect the public file containing non-confidential
version of the evidence submitted by other interested parties. The modality of maintaining public file in
electronic mode is being worked out.

Non-cooperation

In case where an interested party refuses access to, or otherwise does not provide necessary information within a
reasonable period, or significantly impedes the investigation, the Authority may record its findings on the basis
of the facts available to it and make such recommendations to the Central Government as deemed fit.

ANANT SWARUP, Designated Authority
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